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BEFORZ THE CeNTRAL ADMINISTRATIVE TRIBUNAL (fi)
BCMBAY BENCH CaAMP AT N2AGPUR.

CRIGINAL APPLICATICN NO.1228/92

Chandrakant Mshadaes Raghatate, «»+ Applicant.

CRIGINAL AFPLICATION NC:1289/93

Suni 3@mnath Moon e+e Applicant,
V/So

1, assistant Controller of Stores,

Railway Electrification AJNI,
Nagpur,

2. Deputy Controller of Stores,

Pailway Electrification, AINI, ‘
Nagpur, . +«s+ . Respondents,

COREM: Hon'ble Shri Justice M,S5.Deshpande,Vice Chairman,
Hon'ble shrl PoP.srivastava, Meonbwr(a),

ARPPrARANCES 3

Shri ¥.lssac, Counuel
for rpplicantos

Shri p,3.Lambat, Counsel
fcr Rzgpondents.

JUDGEMINT 3

DATED : 27/4/95,

I Fer shri M.5.Deshpande, Vice Chairman. X
The applicant was appdinted as Khalasi in 1986

and was suspended on 3/7/92. The Charge Sheet dt.
1249492 was given to him for absence from duty on 7/7/92
at 9.30 p.m. while he was workind as wafchman. The
Applicant on 17/11/92 gave his explanation. Suspension

‘ 'Qas reveoked by the order dt. 12/9/92 w.e.f.
15/9/92, )

(s
2. The respondents‘contentiothhat the documents

relating to charge sheet were noct collected by the
Applicant and it wss held that the charges framed en-
him was established as he failea to give anf
e?blanation within the permissible period. The
Applicant's pay was reduced to the next reversion
scale of Rs.774/~ to R.762/~ for a period of cne year

enly., There was no appeal against this corder. There

S
was Do dlspute on the fact that there is no order

} .2/
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teminating the applicants- 27« Cbviously,

the applicant had been remaining absent since he

was pldCEd 'Tn suspensicn by the crder dt. 3/7/92 e
wLev o

and thL termlnatlon of his service was not passed

L by the respondents,

in the clrcumstances, we flnd that the applicant
is entitled to ask for reinstatement., The Jquestion
isg onlyj}il the pericd of absence should beﬁnaygszi;i&
1The absence was without leave and all that is urged
cn pehalf of the applicant is that he should be
taken on job and there should be continuity of his
eliployment and his previous service should be counted.
In the circumstances; we pass the foliowing orderi-
The respondents shall pérmit the applicant
to join his dﬁties if ﬁe repcrts within one week
from today. The applicant will not be entitled
to any pay and allowances for the periocd of his
gbsence frdm 3/7/92 pursuvant to this order but his
Tuly

. r f §
provicus service uptoJ92 shall be counted for

continuity of service.igncr&ng#the—bre&k)’ The break
) W

from 3/7/92 untill the date of joining shall nct

be counted for continucus service,

With this direction, the CA is disposed of.

ORIGINAL APPLICATICH NQO:1289/93,

The facts in OA~1289/93 are identical to
Ca 1228/93 and we direct that the applicant should
join his duties within one week and the order
passed for CA-1228/93 will govern the applicant

in QA=-1289/93 also.

-~

(1 oV AR LAV i) (M o530 Dig GHE AN D22)
MEMBER(A) VIC: CHAIRMAN
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY ‘BENCH, BOMBAY

R.P.NO.(N) 12/95

in

DALNO. 1289/93

Shri Somnath Moon +es Applicant
V/S.
Oy.Controller of Stores,

Railway Electrification, _ .
Ajni, Nagpur & Anr, «ss FRaspondents

CBRAN' Hon'ble Vice Chairman Shri Justice M.5 Deshpande
‘Hon'ble Member (A) Shri P.P.Srivastava

Tribunal's Order by Circg;atiog ' Dated: :13/g4?¥'
(PER: P,P.Srivastava, Member (A) '

Through this Review application the applicant
has sought rasview of order passed in O0A.NO. 1228/92
dated 27.4.1995, In the OA. 1228/92 the applicant
has sought the relief nP re-instatement u.a.?. 1549, 1992 ﬁﬂtp/

with back wages and cent1nu1ty of service andﬂ?rdar

dated 5.5.1393 imposing the punishment on the applicant,
After hearing the arguments of both the sides the

following order was passed &=

"The respondents shall permit the applicant
to join his duties if he reports within

one week from today. The applicant will
not be entitled to any pay and allouances
for the period of his absence from 3,7.1992
pursuant to this order but his previous
service upto July, 1992 shall be counted
for continuity of service, The break from
3792 until the date of joining shall not
be counted for continuous service,

ﬁith this direction, the OR, is dispesed
of. :

In the review petition the applicant has sought the

same relief which he had asked for in the original
applicatian. The applicant has more or less repeated !
the arguments which he had already advanced in the ‘/

original application in his pleadings and at the time

.o 2/
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af hesaring, Nouhere the applicant has pointed out
any error apparent on the face of record in the
order passed by this Tribunal, The applicant has
also not brought out any material in the revieu
petition which could not have besen brought sut

‘ anlk dos dlelgonee g
at the time of filing Uﬁﬁ which would warrant any

ravisw of the order uwhich has already bsen passed

in this revieu petitien,

24 . We are, therefore, of the view that there
is no material for us to interfere with the judgement
which we have alrgady delivered in the present case,

The review application is, thersfors, dismissed in-lemini,

(P.P.SRIVASTAUA) (M.S.DESHPANDE )’
MEMBER {A) ' VICE CHAIRMAN
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